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We have heard the learned counsels for the parties. 

Besides, an aoarent defect :Qf non-impleadment of Union 

of India, 	e is no statement in the petition of reasons 
1.11 

for not prefering an appeal against the impugned order of 

reduction. The learned counsel for the applicant says 

that the appeal was not mandatory and therefore it was not 

filed. However, he would like to avail the opportunity 

of filing an appeal. 

2. 	This petition is disposed of with the direction 

that the applicant may file an appeal with the cpetent 

authority within a period of one month -from today and if 

he is aggrieved by the appellate order he will be at 
/ 

liberty to -file a fresh case before this Tribunal. 
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